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Bill to provide for the repeal of Mulki
Rules.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted' to intro-

duce a Bill to provide for the re-
peal of Mulki Rules.”

The motion was adopted.

SHRI RAM NIWAS MIRDHA: I in-
troduce the Bill.

MR. DEPUTY-SPEAKER: We will
now take up Private Members’' Busi-
ness. We will take up the introduc-
tion of Bills.

15.40 hrs.

MITHILA (NORTH BIHAR) DEVE-
LOPMENT BOARD BILL*

SHRI YAMUNA PRASAD MANDAL
(Samastipur): I beg to move for leave
to introduce a Bill to provide for the
formation of a Board for the purpose
of rapiq agro-industrial development
of North Bihar.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce 5 Bill to provide for the for-
mation of a Board for the purpose
of rapid agro-industrial development
‘of North Bihar.”

The motion was adopted.

SHRI YAMUNA PRASAD MAN-
DAL: T introduce the Bill

MR. DEPUTY-SPEAKER: Shri
Prasannbhai Mehta—absent. Shri
Vishwanath Pratab Singh—absent.

MERCY KILLING BILL*

SHRI M. C. DAGA (Pali): I beg to
move for leave to introduce a Bill to
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provide for mercy killing of the per-
sons who have become completely in-
valid ang bed-ridden or suffering from

an incurable disease.

SHRI B. V. NAIK (Kanara): QIr.
Deputy-Speaker, I understand that the
hon. Member, Shri Daga, hag brought
this Bill in the same spirit as the spi-
rit in which Sir Bertrand Russel bro-
ught a similar Bill in respect of pa-
tients suffering from the incurable
disease of cancer. It was rejected and
thereafter Sir Bertrang Russel stop-
ped attending the House of Lords in
Britain. I do appreciate the spirit in
which Shri Daga has brought this Bill.
But it should be examineq in the light
of the constitutional provisions which
guarantee the fundamental right to
life and property. Will this not amount
to abridging the constitutionally gua-
ranteed rights. This is the ground on
which I want to raise this question.

MR. DEPUTY-SPEAKER: That is
a point of view. It is for the House to
decide. I wil put the question to the
House.
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MR. DEPUTY-SPEAKER: I do not
know what Shri Shastri says. I could
not follow him. I do not know why he
gets excited. I will put the question
to the vote of the House. The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for mercy kill-
ing of the persons who have become
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